
IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI 
COURT - IV 

ITEM No. 5 
IA/3682/2020 in (IB)-973/ND/2019 

 
IN THE MATTER OF: 
M/s Indus Container Lines Pvt. Ltd. … Applicant/Petitioner 

Vs   

M/s SVMR Logistics Pvt. Ltd. … Respondent 

   
Order under Section 7 of IBC. 

Order delivered on 14.09.2020 
Coram: 
DR. DEEPTI MUKESH, 
HON’BLE MEMBER (JUDICIAL) 
 

MS. SUMITA PURKAYASTHA 
HON’BLE MEMBER (TECHNICAL) 
 
PRESENTS: 
For the IRP  : Mr. Vikky Dang, Adv.  
    Mr. Ajit Kumar, Adv.  
   

ORDER 
 

IA No. 3682/2020: This is an application filed by IRP under 
Section 12A of the Code.  Mr. Viki Dang states that there are two 
CoC Members.  In 4th CoC Meeting, after the deliberation, the COC 
with 100% voting rights has passed resolution to apply for 
withdrawal of IB application under Section 12A.  The minutes 
along with the resolution and voting sheets of 4th CoC meeting is 
annexed.  Form ‘FA’ and corresponding mails by the CoC Members 
for withdrawal are also annexed.   

Considering the documents placed and submissions made, we 
allow the application thereby IB-973/ND/2019 stands withdrawn 
and disposed of.  

 

  Sd/-        Sd/- 
SUMITA PURKAYASTHA 

MEMBER (T) 
 DR. DEEPTI MUKESH 

MEMBER (J) 
 
Mukesh– 14.09.2020 



 


